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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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.. (cgem)

11.04 Vi hrs.

At this stage Shri Shailendra Kumar, Shri Ganesh Singh, Shri Chandrakant
Khaire and some other hon. Members came and stood on the floor near the Table.

... (cgaygm )
A& HEISAT: YT - 201 - & &9 ey |

... (cgayT)

MADAM SPEAKER: Nothing will go on record.
(Interruptions) ..."
& ABIGAT: HUAT Y- HTH TR MY R Yo Bl DI del QG|
. (o)

it gter Aedt (FAR) 2 AT Sree HEIGT, .. (RIHT)
11.01 hrs.

At this stage Chaudhary Lal Singh and some other hon. Members came and stood
on the floor near the Table.

... (cgaygm)
MADAM SPEAKER: Please go back to your seats.

... (Interruptions)
MADAM SPEAKER: The House stands adjourned to meet at 12 Noon.

11.02 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.

* Not recorded.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Mr. Deputy-Speaker in the Chair)
... (Interruptions)
12.0 %4 hrs

At this stage, Shri Ganesh Singh, Shri P. Kumar, Shri Shailendra Kumar, Shri
Chandrakant Khaire and some other hon. Members came and stood on the floor

near the Table
... (Interruptions)
MR. DEPUTY-SPEAKER: The House shall now take up Papers to be laid on the
Table.
12.0 % hrs.
PAPERS LAID ON THE TABLE
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): On behalf of Shri
S.M. Krishna, I beg to lay on the Table:
(1) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 24 of the Passports Act, 1967:-
(1)  The Passports Application (Facilitation and Processing) Rules, 2010
published in Notification No. G.S.R. 371(E) in Gazette of India
dated 3 May, 2010.
(1))  The Passports (Amendment) Rules, 2010 published in Notification
No. G.S.R. 372(E) in Gazette of India dated 3" May, 2010.
(ii1)) The Passports (Second Amendment) Rules, 2010 published in
Notification No. G.S.R. 675(E) in Gazette of India dated 12™ August,
2010.
(2) Three statements (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 3319/15/10)
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3)

4

)

(6)

A copy of the Notification No. G.S.R. 370(E) published in Gazette of India
dated 3™ May, 2010, authorizing Commissioners of Police, Chennai City,
Chennai Suburban, Coimbatore, Tiruchirappalli, Madurai, Tirunelveli and
Salem and the Collectors of all the Districts in Tamil Nadu to sanction
prosecution on behalf of State Government of Tamil Nadu in respect of the
offences under Section 12 of the said Act within their respective territorial
jurisdiction issued under Section 15 of the Passports Act, 1967.

Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (3) above.
(Placed in Library, See No. LT 3320/15/10)

A copy of the Administrative Report (Hindi and English versions) of the Haj
Committee of India, Mumbai, for the years 2002-2003 to 2008-2009
alongwith Audited Accounts, under sub-section (4) of Section 34 of the Haj
Committee Act, 2002.

Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (5) above.
(Placed in Library, See No. LT 3321/15/10)

... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI JAIRAM RAMESH): I beg to lay on the Table:

(1)

A copy each of the following Notifications (Hindi and English versions)

Section 26 of the Environment (Protection) Act, 1986:-

(1) The Environment (Protection) Fifth (Amendment) Rules, 2010
published in Notification No. G.S.R. 739(E) in Gazette of India
dated the 9" September, 2010.
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(i)  The Environment (Protection) (Sixth Amendment) Rules, 2010
published in Notification No. G.S.R. 809(E) in Gazette of India

dated the 4™ October, 2010.
(Placed in Library, See No. LT 3322/15/10)

(2) A copy of the Notification No. S.0. 2718(E) (Hindi and English versions)
published in Gazette of India dated 4™ November, 2010, notifying the
species of plants and animals which are on the verge of extinction,
mentioned therein, in the State of Karnataka, issued under Section 38 of
the Biological Diversity Act, 2002.

(Placed in Library, See No. LT 3323/15/10)

... (Interruptions)
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): On behalf of Shri
V. Narayanasamy, | beg to lay on the Table:
(1) A copy each of the following Notifications (Hindi and English versions)
under sub-section (2) of Section 3 of the All India Services Act, 1951:-
(1) The Indian Police Service (Fixation of Cadre Strength) Eighteenth
Amendment Regulations, 2010 published in Notification No. G.S.R.
619(E) in Gazette of India dated the 23™ July, 2010.
(i1))  The Indian Police Service (Pay) Twentieth Amendment Rules, 2010
published in Notification No. G.S.R. 620(E) in Gazette of India
dated the 23™ July, 2010.
(ii1))  The Indian Police Service (Fixation of Cadre Strength) Nineteenth
Amendment Regulations, 2010 published in Notification No. G.S.R.
621(E) in Gazette of India dated the 23" July, 2010.
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(iv)

)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

11

The Indian Police Service (Pay) Twenty First Amendment Rules,
2010 published in Notification No. G.S.R. 622(E) in Gazette of India
dated the 23™ July, 2010.

The Indian Police Service (Fixation of Cadre Strength) Twentieth
Amendment Regulations, 2010 published in Notification No. G.S.R.
623(E) in Gazette of India dated the 23" July, 2010.

The Indian Police Service (Pay) Twenty Second Amendment Rules,
2010 published in Notification No. G.S.R. 624(E) in Gazette of India
dated the 23™ July, 2010.

The Indian Police Service (Fixation of Cadre Strength) Twenty-First
Amendment Regulations, 2010 published in Notification No. G.S.R.
625(E) in Gazette of India dated the 23™ July, 2010.

The Indian Police Service (Pay) Twenty Third Amendment Rules,
2010 published in Notification No. G.S.R. 626(E) in Gazette of India
dated the 23™ July, 2010.

The Indian Police Service (Fixation of Cadre Strength) Twenty
Second Amendment Regulations, 2010 published in Notification No.
G.S.R. 627(E) in Gazette of India dated the 23™ July, 2010.

The Indian Police Service (Pay) Twenty Fourth Amendment Rules,
2010 published in Notification No. G.S.R. 628(E) in Gazette of India
dated the 23™ July, 2010.

The Indian Forest Service (Fixation of Cadre Strength) Second
Amendment Regulations, 2010 published in Notification No. G.S.R.
673(E) in Gazette of India dated the 11" August, 2010.

The Indian Forest Service (Pay) Fourth Amendment Rules, 2010
published in Notification No. G.S.R. 674(E) in Gazette of India
dated the 11™ August, 2010.
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(xiii)

(xiv)

(xv)

(xv1)

(xvii)

12

The Indian Administrative Service (Fixation of Cadre Strength)
Tenth Amendment Regulations, 2010 published in Notification No.
G.S.R. 688(E) in Gazette of India dated the 19™ August, 2010.

The Indian Administrative Service (Pay) Twelfth Amendment Rules,
2010 published in Notification No. G.S.R. 689(E) in Gazette of India
dated the 19™ August, 2010.

The Indian Police Service (Fixation of Cadre Strength) Twenty-third
Amendment Regulations, 2010 published in Notification No. G.S.R.
724(E) in Gazette of India dated the 1* September, 2010.

The Indian Police Service (Pay) Twenty Fifth Amendment Rules,
2010 published in Notification No. G.S.R. 725(E) in Gazette of India
dated the 1* September, 2010.

The Indian Administrative Service (Fixation of Cadre Strength)
Eleventh Amendment Regulations, 2010 published in Notification
No. G.S.R. 835(E) in Gazette of India dated the 13™ October, 2010.

(xviil) The Indian Administrative Service (Pay) Thirteenth Amendment

(xix)

(xx)

(xx1)

Rules, 2010 published in Notification No. G.S.R. 836(E) in Gazette
of India dated the 13™ October, 2010.

The Indian Police Service (Fixation of Cadre Strength) Twenty
fourth Amendment Regulations, 2010 published in Notification No.
G.S.R. 878(E) in Gazette of India dated the 2™ November, 2010.

The Indian Police Service (Pay) Twenty-Sixth Amendment Rules,
2010 published in Notification No. G.S.R. 879(E) in Gazette of India
dated the 2" November, 2010.

The Indian Administrative Service (Fixation of Cadre Strength)
Twelfth Amendment Regulations, 2010 published in Notification
No. G.S.R. 898(E) in Gazette of India dated the 9™ November, 2010.
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(xxi1) The Indian Administrative Service (Pay) Fourteenth Amendment
Rules, 2010 published in Notification No. G.S.R. 899(E) in Gazette
of India dated the 9™ November, 2010.
(xxii1) The Indian Administrative Service (Pay) Twelfth Amendment Rules,
2010 published in Notification No. G.S.R. 768(E) in Gazette of India
dated the 20™ September, 2010.
(xx1tv) The Indian Police Service (Pay) Twenty-sixth Amendment Rules,
2010 published in Notification No. G.S.R. 769(E) in Gazette of India
dated the 20™ September, 2010.
(xxv) The Indian Forest Service (Pay) Fifth Amendment Rules, 2010
published in Notification No. G.S.R. 770(E) in Gazette of India
dated the 20™ September, 2010.
(Placed in Library, See No. LT 3324/15/10)

(2) A copy each of the following statements (Hindi and English versions)
showing Action Taken by the Government on the assurances, promises and
undertakings given by the Minister during various sessions of Tenth,
Eleventh, Twelfth, Thirteenth, Fourteenth and Fifteenth Lok Sabha:-

TENTH LOK SABHA
1. Statement No. XXVIII Fifteenth Session, 1995

(Placed in Library, See No.LT 3325/15/10)

ELEVENTH LOK SABHA

2. Statement No. XL Second Session, 1996
(Placed in Library, See No.LT 3326/15/10)

3. Statement No. XL Fourth Session, 1997
(Placed in Library, See No.LT 3327/15/10)
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4. Statement No.

5. Statement No.

6. Statement No.

7. Statement No.

8. Statement No.

9. Statement No.

10. Statement No.

11. Statement No.

12. Statement No.

13. Statement No.

14

TWELFTH LOK SABHA

XLII Fourth Session, 1999
(Placed in Library, See No.LT 3328/15/10)

THIRTEENTH LOK SABHA

XLIII Fourth Session, 2000
(Placed in Library, See No.LT 3329/15/10)

XXXI Fifth Session, 2000
(Placed in Library, See No.LT 3330/15/10)

XLVI Seventh Session, 2001
(Placed in Library, See No.LT 3331/15/10)

XXX Twelfth Session, 2003
(Placed in Library, See No.LT 3332/15/10)

XXVII Fourteenth Session, 2003
(Placed in Library, See No.LT 3333/15/10)

FOURTEENTH LOK SABHA

XXIV Second Session, 2004
(Placed in Library, See No.LT 3334/15/10)

XXI1 Third Session, 2004
(Placed in Library, See No.LT 3335/15/10)

XXIII Fourth Session, 2005
(Placed in Library, See No.LT 3336/15/10)

XX Fifth Session, 2005
(Placed in Library, See No.LT 3337/15/10)
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14. Statement No.

15. Statement No.

16. Statement No.

17. Statement No.

18. Statement No.

19. Statement No.

20. Statement No.

21. Statement No.

22. Statement No.

23. Statement No.

XIX

XIX

XVI

XVI

XV

XIII

XII

VIII

VII

15

Sixth Session, 2005
(Placed in Library, See No.LT 3338/15/10)

Seventh Session, 2005
(Placed in Library, See No.LT 3339/15/10)

Eighth Session, 2006
(Placed in Library, See No.LT 3340/15/10)

Ninth Session, 2006
(Placed in Library, See No.LT 3341/15/10)

Tenth Session, 2007
(Placed in Library, See No.LT 3342/15/10)

Eleventh Session,2007
(Placed in Library, See No.LT 3343/15/10)

Twelfth Session, 2007
(Placed in Library, See No.LT 3344/15/10)

Thirteenth Session, 2008
(Placed in Library, See No.LT 3345/15/10)

Fourteenth Session, 2008
(Placed in Library, See No.LT 3346/15/10)

Fifteenth Session, 2009
(Placed in Library, See No.LT 3347/15/10)

FIFTEENTH LOK SABHA

24. Statement No. VI

Second Session, 2009
(Placed in Library, See No.LT 3348/15/10)
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25. Statement No. IV Third Session, 2009
(Placed in Library, See No.LT 3349/15/10)

26. Statement No. IV Fourth Session, 2010
(Placed in Library, See No.LT 3350/15/10)

27.Statement No. I Fifth Session, 2010
(Placed in Library, See No.LT 3351/15/10)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): I beg to lay on the Table:

(1)

)

3)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Technology Silchar, Silchar, for the year 2008-2009,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Technology Silchar,
Silchar, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No.LT 3352/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
Maulana Azad National Institute of Technology, Bhopal, for the year 2008-
2009, alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Maulana Azad National Institute of

Technology, Bhopal, for the year 2008-2009.
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(4)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

(Placed in Library, See No.LT 3353/15/10)

(5) (1) A copy of the Annual Report (Hindi and English versions) of the
Motilal Nehru National Institute of Technology, Allahabad, for the year
2008-2009, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Motilal Nehru National Institute of
Technology, Allahabad, for the year 2008-2009.

(6) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (5) above.

(Placed in Library, See No.LT 3354/15/10)

... (Interruptions)
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12.01 hrs.
COMMITTEE ON PRIVATE MEMBER’S BILLS AND RESOLUTIONS
10™ and 11™ Reports

st #Ew St (SRAQR): 99l wEed, # RGN 9ewl & fAguel Jur Adhedi dadl

AT BT qHal 3R WReal yfade (fEdl a2 SRSl WaR0n) IRd Bl g

... (Interruptions)

12.1 % hrs.
PUBLIC ACCOUNTS COMMITTEE

Statements
SHRI ARUNA KUMAR VUNDAVALLI (RAJAHMUNDRY): I beg to lay on
the Table the Statements (Hindi and English versions) showing Action Taken by
Government on the Observations/Recommendations contained in the following
Action Taken Reports of the Public Accounts Committee:-
(1) 45th Report (14th Lok Sabha) on “Excesses over Voted Grants and
Charged Appropriations (2003-04)”.

(i1) 62nd Report (14th Lok Sabha) on “Excesses over Voted Grants and
Charged Appropriations (2004-05)”.

(111) 63rd Report (14th Lok Sabha) on “National AIDS Control Pro-
gramme”’.

(iv) 65th Report (14th Lok Sabha) on “Management of Projects relating to
Utilisation and Conservation of Soil and Water Undertaken by In-stitutes of
ICAR”.

(v) 66th Report (14th Lok Sabha) on “Sarva Shiksha Abhiyan (SSA)”.

(vi) 71st Report (14th Lok Sabha) on “Delay in finalization of Demands”.
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(vii) 76th Report (14th Lok Sabha) on “Functioning of Employees’ State
Insurance Corporation (ESIC)”.

(viii) 82nd Report (14th Lok Sabha) on “Pradhan Mantri Gram Sadak Yo-
jana (PMGSY)”.

(ix) 2nd Report (15th Lok Sabha) on “Management of Foodgrains”.

(x) 3rd Report (15th Lok Sabha) on “Accelerated Power Development and
Reforms Programme (APDRP)”.

(x1) S5th Report (15th Lok Sabha) on “Tsunami Relief and Rehabilitation™.

... (Interruptions)
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12.01 V% hrs.

(i) STATEMENT CORRECTING REPLY TO STARRED QUESTION NO.
48 DATED 28.07.2010 REGARDING FLOOD CONTROL AND
MANAGEMENT ALONGWITH REASONS FOR DELAY *

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Sir, I beg to lay a
statement correcting the reply given to the Lok Sabha Starred Question No.48 on
28" July, 2010 regarding Flood Control and Management, raised by Shri Vishwa
Mohan Kumar and Shri Ashok Kumar Rawat.

Lok Sabha Starred Question No.48 regarding "Flood Control and
Management" raised by Hon. Members Shri Vishwa Mohan Kumar and Shri
Ashok Kumar Rawat was answered on 28.7.2010. In Annexure IV to the
Statement referred to in the reply, details of "State-wise proposals approved
during 6™ meeting of Empowered Committee held on 12.7.2010 under Flood
Management Programme" has been given. I have to inform this august House
that during the 6" meeting of Empowered Committee on Flood Management
Programme held on 12" July, 2010, 42 proposals of flood management and
erosion control have been approved as intimated by the Ministry of Finance on
27" July, 2010 afternoon. One proposal from Gujarat (with Estimated Cost of
Rs.11.85 crore only) was not approved for want of certain clarifications from
the State Government, it has necessitated a correction in the reply to parts (¢)
to (e) of the aforesaid Question No. 48 of 28" July, 2010 to the effect that
42 proposals were approved during the 6" meeting of Empowered Committee
held on 12.7.2010 under "Flood Management Programme" which include
only one project of the State of Gujarat.

" Laid on the Table and also placed in Library See No. LT 3355/15/10.
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However, this statement was not submitted in the prescribed time of one
week due to procedural delay in examination of the matter.

A corrected reply is laid on the Table of the House.

... (Interruptions)

12.1 % hrs.

(ii) STATEMENT CORRECTING REPLY TO STARRED QUESTION NO.
40 DATED 10.11.2010 REGARDING ENVIRONMENTAL CLEARANCE
TO VARIOUS PROJECTS"®

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI JAIRAM RAMESH): I beg to lay on the Table a statement
(Hindi and English versions) correcting the reply given on 10™ November, 2010 to
Starred Question No0.40 by Shri P. Kumar and Dr. Padmasinha Bajirao Patil,
Members of Parliament.E

" Laid on the Table and also placed in Library See No. LT 3356/15/10.


Kona Madhusudana Rao
ne page for Printed Table 
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12.02 hrs.

SUPPLEMENTARY DEMANDS FOR GRANTS (RAILWAYS)-2010-11
THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E.
AHAMED): 1 beg to present a statement (Hindi and English versions) showing
the Supplementary Demands for Grants in respect of the Budget (Railways) for
2010-11.

(Placed in Library, See No. LT 3357/15/10)

... (Interruptions)

12.02 ' hrs.
DEMANDS FOR EXCESS GRANTS (RAILWAYS) -2008-09
THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E.
AHAMED): 1 beg to present a statement (Hindi and English versions) showing
the Demands for Excess Grants in respect of the Budget (Railways) for 2008-09.
(Placed in Library, See No. LT 3358/15/10)

... (Interruptions)
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12.2 % hrs.

MATTERS UNDER RULE 377"
MR. DEPUTY-SPEAKER: Hon. Members, the Matters under Rule 377 shall be
laid on the Table of the House. Hon. Members may hand over slips at the Table of
the House immediately.

... (Interruptions)

(i) Need to double railway line between Madurai and Virudhunagar in Tamil

Nadu

SHRI N.S.V. CHITTHAN (DINDIGUL): Madurai is the second largest city in
Tamil Nadu and Virudhunagar is the commercial town south of Madurai. Now,
there is only one railway track right from the days of Britishers. The distance
between Madurai and Virudhunagar is 48 K.M. and there is heavy traffic load on
this railway track. As a result of heavy traffic, frequent repairs in the rail line take
place. From Virudhunagar there are double railway track of which one leads to
Tuticorin and another to Tenkasi and Quilon. Hence, doubling between Madurai
and Virudhunagar is most essential.
I urge upon the Minister of Railways to take necessary steps by allotting
sufficient funds in the next Budget so that project could be taken for

implementation quickly.

* Treated as laid on the Table
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(ii) Need to relax the norms of minimum population requirement for setting
up Community and Primary Health Centres in Barmer Parliamentary

constituency, Rajasthan

St e AeR (TEAR): W AAST &F TSR BT AR W AT I & eIl &
# gedr g, Ford SieriR Td aredR el ged €1 31 Rfell # BIS-8idl el & qr-gx Rrd
g 8 9RA WRBR D MAMD R el Gd 3 WRY sl Dl BRIGT G b HRY 57
Tiat @1 @ e o1 j@ gl v wefie Wt s d9 B9R @ NErdl W) frear 2 Safes
SR H 13 Afda wfd fhelfiery Ud areiR # 69 wfda ufd fhelfier o9 # w&d 2
SR el & T & R Td T AfSerail Bl Ty W@Red dg U 3T Bl |
Ugel 9gd qihd ©l 9 fQabdl B & H [Gd Y VORYM WWDR 7 s WDOR
RIGRIE & AR &3 H MAHD [ Bl DI MY DA & T B ™ R QY
® YR TR AR &1 & {7 U Wy deal Bl AT & g 3000 B a1 1500
SAEET, MAHE @RI B @ (oY 9 B9R B g9I1d &9 BIR Ud AMaId @R &7,
% fIY U g W 50 BRI SMEIET BT AUGS I BT IRY fHar &, oy g9 a3 4
W ATl AN B WHR B ffee glemsl &1 dmw Sar 9o |

e b HIEH ¥ WDR A JRY 8 [ IORAM DR & g Dl e fFaR Hran
PR N qepTd AN a1 S, Ry AW & | @ arel INIE AN 4R ARBR GRI Uew
Graenail 1 H Sol Wb |
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(iii) Need to ban future trading in essential food commodities in the country

2t Wood Tdl () SR I s A= tgqsll & dde § -39 R a0+ RwiRel o
arell WHET I WA T TS, 2008 P AT RUIC WHE & Ued WR [ gY AT Ik
fpan o 5 HfY SarEAl & dEdl § B TerN & Y <9 &1 I FRIGR RFHER 2
Al B $9 IS AT B THAID! JAFGN T8l 89 I 39HT oY fJ9ifa o 9 € 8k
Sl fa=iferal @t a9 ¥ <2 4§ Wi awgell Bl HEdl § gAae Iuld ATl Bl 2

b5 WRBR GRI ST IYHTR AHA D BRI WE - Fargad I T a8 DI Rurc |
3O AT U b 8 & amavgess avqail S 11, Sofed, We dd, dradl 3R =i, @],
AT, SN, Biell 79, godl, SN, 941, 84 Sl 31fe # argal HRIGR B AR T8l
B =MBY| ifh Sfad qrIaT HRERA] gRT AP a3l Bl 39 BRER A Wrel T &
9 & 9 H HEs H Ao a1 2
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(iv) Need to give fixed term of posting to civil servants

St o= A g (ARTEY) : AR JRMEe HaT 9T 3T ARed WRAR WAt Dl s
Td I WREBRI A AT TR DA AFT AT 5| 57 Farsii b ARBINAT A AL 37UeT Bl
STt & fb 9 BT WR IR qaRAT AN HRA H SAMER! 3R Hed A DR Hl | $© G0
H T HaRI & IMABINAT TR ST 3IAH AFRNID/IMAH Sa1d <@l o @&l © 6 7 $
AHAT H BATA BIHR SMMIABATY PR I © 3R PO AMTBRI 39 FAe@qul Jaredi I ANIH Th
ot &3 srerar IR AN Al § Al B ol gl U9 geld Wt firel § 5 e ara |
Teh BN BT 10 TR WIMCRY R AT 71 8l AFY Seaaqd AR B JATQTTAR
'Tafoet wfde 9" & =T yol # @t 8 gl T I' W SRR |ifad & gal

3 A AN 7 5 B iR IR H ol dad Af@HIRAT @t wre srafy @1 fafkor
P foar ST ey, foadT ders A ute 81| Ife feeft sifer) g1 Tetal @t it § ar
IT WIMART B B q9T ST fhd S B Srdarst St S =yl

(v) Need to make available fertilizers like D.A.P. and Urea to farmers in Uttar
Pradesh

2 STefdT Tia (SARANT): <9 & fAf= oal H WaR I STR ¥ W & B ol B
AR W Al BT ITH! AAIHATAR W& IUTE &1 8l U1 8! 2l 39 I g o A
framl @1 g @ o @ forw SUd vd R B Tl TSl 2] W) @) Sudd |
BN B PHRY IR T & fFaH & wqHer TR Fae d91 B T 7 S A B @RIE B
fou SLudl. vd gRar o1 A &x fEam @d § @ie STl 81 Wie & 9IH) Ul B &
BRI Td1 IR I B NGIITR, &I T AqpaRTR 3 LUl @, [S9d! dWa 505
I ©, 9% o Al {700 WO H Ml B o Ue j@E 21 3 a)e YR, e e
280 WY T, 9% 400 WY ¥ % B gl d= gN WA A H WE IudH B B IS
framl &1 @e Iuae & & U @ 2| W 39 A § B BRI IRY 7 6 98 S
yee H Al @ SLUUl vd IRAT Wie B Sudrerdr JHRad sRu|
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(vi)Need to provide adequate compensation to the families of farmers who
committed suicides in Western Orissa and also provide compensation to
farmers who suffered crop-failure in the State

SHRI BHAKTA CHARAN DAS (KALAHANDI): More than 60 farmers in
western Orissa have committed suicide due to crop-failure and subsequent heavy
burden of debt. Forty-three farmers killed themselves towards the end of 2009.
All of them having been small farmers, entirely dependent on monsoon for
irrigation, sudden inflation culminating into their inaccessibility to expensive
fertilizers and pesticides and their indebtedness from moneylenders between Rs.
10,000/- to 25,000/- at exorbitant rates some as high as 25 per cent, are some of
the reasons for farmers’ suicides.

Orissa has never seen farmers’ suicide at this scale. Forty-three suicides are
unprecedented. It is a distressing trend for a state where 80% farmers are small
and marginal.

Over 40 farmers, most of them from western Orissa, have committed
suicide in the last two months because of crop failure, erratic rainfall and attack
by caterpillars. Despite this, the incidents of suicides by farmers are not being
taken note of and they are bring denied the much needed support and those
farmers who have been given Silver Card and Gold Card as a mark of identities,
they too have not yet received crop loss compensation or insurance benefits as

announced by the State Government.
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(vii) Need to monitor the road projects under Pradhan Mantri Gram Sadak
Yojana in Mangaldoi Parliamentary constituency, Assam to ensure timely
completion and construction of roads as per the specified norms

SHRI RAMEN DEKA (MANGALDOI): The quality of roads constructed under
Pradhan Mantri Gram Sadak Yojana (PMGSY) in Assam is not good especially
in the districts named Udalguri, Darrang, Kamrup (R) and Nalbari. These
districts are under my constituency Mangaldoi. There is no proper system to
monitor the PMGSY projects from the Central Government’s side. The officials
from State PWD do not attend District Vigilance Committee meeting with the
local M.P. on one pretext or another. Further, the projects are not being
completed in a time bound manner. Inordinate delay to complete the PMGSY
projects leads the road communication in villages from bad to worse. In view of
this, I urge upon the Central Government to intervene in the matter so that the
benefit of Pradhan Mantri Gram Sadak Yojana (PMGSY) could reach properly
to the people of Assam.
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(viii) Need to restore the allocation of rice and wheat from Central Pool to

APL card-holders in Chhattisgarh

FAR [ TUST (): TRIRTG gRT V0YIOUA0 RRMBISHIRAT P uiowE 35 fhal

G~ IU BT ST 8, [ o U8 93,000 HI. ST @RI &I 3Maeaehdl Bl ol

H5 DR ¥ Yodlovso IISHT &g 15,000 HI0 ST g 3R 10,360 H0 ST A1del U &l &

gl ffhg, a¥ 2006-2007 T WRIATE 61,000 T A B 3Mded TG & @ o, R Ger@x
TEE H AT 10,360 HI0 T PR AT AT Tl 9 HERil 99 2006-2007 H e I H HH
QR JUTSE & HRU Bl 15 o, fhg Iqdb 18 & aul § Rebrs Iure Ao gat A b
T B UorE, BRAT, SR T S WAl A e T AR SR Arad & GRIEW WeRrv & forg
WM Suee T8 7l U R d wdig @1 Sud Mawddl & JgER Yodovdo
HISUIRAT B W= &1 e fhar S =mfey vd 9 yd fMgiRa sfded, i &
61000 T dT1acT 3R 32000 g o, & FTAR Aol Tl A W= SN (a1 S =A1feg|
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(ix) Need to open a Computerised Railway Reservation Counter in Orchha,
Madhya Pradesh

N N AR (Spwre): dhwTe WU &3 & 3iReT e vd Wriie sfe 3 e
Hew@qul WA & dTell TR &1 I8 Sl A 16 (.4 R FAR-SrpaiTe A1 IR Iaar &l &
PR WA RIS & AR Td 3RST ST & g4 Jreiel g1 M 9d @ fEAR o gs
BARAT ® HRUT YRATE et &, Sfel <o Ud ool wied agd a< W@ d o g1 sl |
facelt wied feagpe, sameEe vd arvl i 21 fdhg, 3iReT H Yeld gRI STRET0 &l iy
Hvg TR T8 fRar T § e ol & & i § fodfen & o e w et facef
Tfehl W AAETS SAEl AR A bl Al v, forad Ao Gt 7 Yerd & ufa
affaear &1 WTa UeT BT 99 S¥ & ufa W 3r<el Wi od] T8l o

3 Bs WER A AN 2 [ I B Pl 'orgedt WRA ' DI Iof W Ieht wiedi
H g @ oy iReT H oY € Verd [AUNT R SRR JAREUT YOTTell TS & SIRH HRaAM Bl
AT BR|

(x) Need to undertake repair works on N.H. 7 from Vela to Katni and N.H. 75
from Vela to Khajuraho and accord approval for a bye-pass on N.H. 75 in
Satna City under Satna Parliamentary constituency, Madhya Pradesh

it Torer Rig (Waw): AeT Ul @& I ISR B ETeld 3Tdd @RI gl WY Al Al e
& Sfqfd I IRt o 7, S de W wedl 9% gaql @R ® 5 gor gfewma 21 g
TRE AT SN H0 75 Il F WoRTE! ot a9 dwn 7 faqeh ot om 9 € srfa
ERIE gl a8 F IR ASHI BN 2 T W 4 o g9 B I & @ 2] A a9 ugd I
RSN F0 75 H [ TR | a5 U & 07 & |9 g ol ag &1 15 off | 159 9
R W SR A aut & T, AT et a% Wiph T8 8 aal|

# AW B g P e QNI AT ISAERT DI OGART SR FAT FAT U Dbl
wefa & s
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(xi)Need to complete the construction work on Mumbai-Pune Section of
National Highway No. 4 (Mumbai-Pune) and stop collection of toll tax on the
National Highway till the work on the section is completed

sft T o, QR (FEer): | QNG "W W AT ASd URaed Ud IoMET HAT St @
ST YRIS-YAT TS RISHT AT 4 D1 AR AMHI BRI ATed g

HRS-YAT MG SN WA 4 TR VDR gRI ShaR bl I 5 07 85
B f3dT AT o, U ShaR GRT SN A0 &1 B QR a1 {Ha1 Tar iR defaa fawmr
BRI SHARI DI IASHRT TR A oA o Bl AFAN JSH PR & g Td(h I ISHRT TR
3T Al 157 RIS WAY ¥ AP BT HM q1DH! & FRIGAT, I§ DHMH AN & qra-ard H IR
IR BIS QAT AT 2 3R B R X {41 & S <o axent o @M 8, e dRur Al
DI 3RgfaeT 8l @ Bl

31 H 3fud Aerd { A HA S & Rg de [ Iaa vy & S e
T g BM DI JARMY I B BT (S § JAT M [ 81 db IA9AF W S <o ol
§q B Y MaSD o ey Hdferd faumT &1 <5 &1 B B
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(xii) Need to amend the Bombay Port Trust Act, 1879 in order to enable the
Municipal Corporation of Greater Mumbai to levy property tax either on the
basis of the capital value of the properties or their rateable value

DR. SANJEEV GANESH NAIK (THANE): Under the Mumbai Municipal
Corporation Act, 1988, property tax is levied on the basis of rateable value of the
property-value of the property. This Act has now been amended by the
Mabharashtra Act No. XI of 2009 dated the 13™ April, 2009 to provide for an
option to the Municipal Corporation of Greater Mumbai for levying property tax
either on the basis of the Capital value of properties or their rateable value. In
order to bring in force the above amendment, the Central Act of the Bombay Port
Trust Act, 1879 has been sent to the Government of India vide letter No. BMC-
1005/185/CR24/UD-32 dated 30™ June 2006. But the matter is pending with
Government of India for a long. I, therefore, urge upon the Government to amend

the Bombay Port Trust Act, 1879 as proposed at the earliest.
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(xiii) Need to open a Kendriya Vidyalaya in Pudukottai district, Tamil Nadu

SHRI P. KUMAR (TIRUCHIRAPPALLI): Pudukottai in Tamil Nadu is the
largest district in the State of Tamil Nadu. This district is having a large number of
colleges which provide a great platform for quality education in the field of
engineering, arts, social science, law, commerce and journalism. Moreover, large
number of Central Government offices and Public Sector Units are located in
Pudukkottai district and the families of Defence personnel are also settled there.
The Government of India has started Kendriya Vidyalayas with the
objective of providing educational facilities of a unique standard throughout the
country to the children of Central Government employees whose jobs are
transferable. Recently, the Union Government has decided to set up 107 new
Kendriya Vidyalayas in various parts of the country. However, Pudukottai is not
having any Kendriya Vidyalaya. There is, therefore, an urgent need to set up one
such Kendriya Vidyalaya in Pudukottai which is a long-pending demand of the
people of this district.
I, therefore, urge upon the Union Government to set up a Kendriya

Vidyalaya in Pudukottai district of Tamil Nadu at the earliest.

... (Interruptions)
MR. DEPUTY-SPEAKER: The House stands adjourned to meet at 11 o’clock
tomorrow, the 25™ of November, 2010.
12.03 hrs

The Lok Sabha then adjourned till Eleven of the Clock
OE[hursday, November 25, 2010/Agrahayana 4, 1932 (Saka).


reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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